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CENTRAL ADMINISTRATIVE TRIBUNAL,.
' GUWAHATI BENCH

Original Application No. 214/2005

Date of Order : This the 17% day of August 2005 i

The Hon’ble Mr. Justice G. Sivarajan, Vice-Chairman.

The Hon"ble" Mr. K.V. Prahladan, Administrative Member.

Shri Krishna Bahadur Bhujel
Deputy Commissioner,

Central Excise,

Jorhat Division,

Jorhat, Assam.

By Advocates Mr. J.L. Sarkar Mr. M. Chanda and Mr. S. Nath
- Versus -

1. The Umon of India,
‘Represented by the Secretary to the
Government of India,
. Ministry of Finance,
Department of Revenue,
“North Block,’
‘New Delhi - 110 001.

2. Central Board of Excise and Customs,
“ Government of India,
Through its Chairman, -
North Block,
New Delhi.

3. The Chief Commissionef,

Central Excise and Customs,
| Shillong Zone, Meghalaya.

By Ms. U. Das, Addl. C.G.S.C.

Apphcant

.. . Respondents -



.

ORDER (ORAL)
SIVARAJAN. I. (V.C.)

The appl‘icant is a Deputy Commissioner of Central Excise

presently working al’: Jorhat Division, Assam. He is Aaggrieved_ by the

transfer order dated 01.08.2005 (Annexure - 3) whereby he was
transferred from Jorhat to Irﬁphal Excise Division. Mr. J.L. Sarkar, |
'learned'.counéei for the applicant submits that 'the.applicéné*had
| sﬁbmitféd his Opﬁon after serﬁng-in the North Eastern Region for a

posting at Mumbai/Siliguri/Shillong and that the respondents without

considering the said optibn_'trans_ferred him to a far place namely

Imphal Custonis__Division.;v.(‘,oun'selv submits that the applicant has

submitted representations dated 02.08.2005 and 08.08.2005 to the 3"

respondent (Annexures - 4 and 5) and now the. respondent:s are

seekmg to implement the transfer order even before dlSposal of the

repreSentations.

2. o - We have heard Ms. U. Das, learned Addl..’C,G.S.C. for the

!

respondents.-The scope of interference with order of transfer is very

limited. However, when the apphcant has submltted representatxons

' pomtmg out his grxevances 1& is for the respondents to .consider the

same particularly in view of the fact that the applicant has given

request for choice posting by way of _option to the 3“’ respondent. The

3" respondent ought to have considered the representations with due

seriousness and appropriate orders should have been passed at least
by wéy of interim measures. Since this has not been done, we direct
the Srd- respondent to cOnvsidér- the representations and. pass
approprlate orders as expedztlously as possible at any rate Wlthm a

pemod of one month from the date of receipt of this order In the



E
meantime, if the transfer_order has not been imp‘lementéd', the same

- in so far asf the applicant is concerned, will be kept in abeyance till the

orders are passed and communicate to the applicant.

-

~ The OA. is diqused of z;t the admission stage itself as

above. . » Ql
( K.V. PRAHLADAN ) ( G. SIVARAJAN )

ADMINISTRATIVE MEMBER . VICE CHAIRMAN

fmb/ S | | )
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IN THE CENTRAL ADMINISTRATIVE ﬂHREBUNjLL
GUWAHATI BENCH: GUWAHATT
(An application under Section 19 of the Administrative Tribunals Act, 1985)

0.A No A4 12o0s

Shri Krishna Bahadur Bhujel
.Vs-
Union of India and Others,

LIST OF DATES AND SYNOPSIS OF THE APPLICATION -

Transfer policy- 2005- Central Board of Excise and Customs published transfer
policy 2005 for Group ‘A’ officers of Indian Revenue service. In
para 3.8 of the said transfer policy specific provision has been laid
down for choice station posting on completion of tenure in a
particular station in N.E, Region. {Annexure-1)

26/28.04.05- Chief Commissioner invited option from all Group “A" officer
including the applicant, who have completed their tenure in the
existing places of posting. (Annexure-2)

September’ 04- Applicant submitted 3 choice station in terms of the option
invited by the Chief Commissioner pursuant to his letter dated
26/28.04.05.

‘0‘1.08.\2005- Respondents issued impugned order of transfer and posting

dated 01.08.05 whereby the applicant is sought to be transferred
and posted from Jorhat Central Excise to Imphal Customs
Division without considering his case for posting in any of the
choice station/option submitted by the applicant and thereby
violated the relevant provisions contained in para 5.8 of the
transfer policy- 2005. - {Annexure-3)

02.08.2005 - Applicant submitted Tepresenfation addressed to the Chief
Commissioner, Customs & Central Excise, Shillong, interalia
praying for consideration of his transfer at Shillong Customs or
Central Excise Division taking into consideration his long stay
outside of his home town, (Annexure-4)

08.08.2005-  Applicant submitted another representation praying to retain him
al Shillong till February’ 2006, he also pointed oul that Shri H.

'%’97‘@//\4&& @@A{v@m Jg /(,7‘/(
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Sukhlabaidya, Asstt. Commissioner, Central Excise, Shillong who
is also transferred vide order dated 01.08.05 is willing to go to
Imphal, therefore he requested to consider his mutual transfer
with Shri H. Sukhlabaidya. The aforesaid representations are still
pending before the authority for consideration. (Annexure-5)

PRAYERS

Relief (s} sought for:

2,

1.

Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes
that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to direct the respondents to review
the impugned order of transfer and posting dated 01.08.2005 (Annexure-3)
so far the applicant is concerned and further be pleased to direct the
respondents to modify the order of transfer and posting, by passing
appropriate order, posting the applicant in any of his choice station as per
his option submitted in September’ 2004 pursuant to the Chief
Commissionet’s letter dated 26/28.04.05.
- Or

Alternatively, the Hon'ble Tribunal be pleased to dlrect the respondents to
defer the implementation of the impugned transfer order dated 01.08.2005
at least for a period of 6 months in respect of the present applicant.

Any other relief (s) to which the applicant is entitled as the Hon'ble
Tribunal may deem fit and proper.

- Interim order praved for:

During pendency of the application, the applicant prays for the following

interim relief: -

That the Hon'ble Tribunal be pleased to stay the operation of the
impugned order of transfer and posting dated 01.08.2005 ( Annexure-3) in
respect of the present applicant till disposal of the original application.

oatna Poatabn /@%7 of



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL §
GUWAHATI BENCH: GUWAHATI LR

{An application under Section 19 of the Administrative Tribunals Act, 1985)

O.A. No. ' /2005

BETWEEN: |
Shri Krishna Bahadur Bhujel,

Deputy Comuissioner,
Central Excise,
. Jorhat Division,

jJorhat, Assam. :
———Applicant.

-AND-
1. The Union of India,

Represented by Secretarv to the
Government of India,

Ministrv of Finance,
Department of Revenue,

North Block,

New Delhi- 110001.

2. Central Board of Fxcise and Customs,
Govt. of India,
Through its Chairman, North Block,
New Delhi.

The Chief Comunissioner
Central Excise and Customs.
- Shillong Zone, Maghalava.

W

........ Respondents.

DETAILS OF THE APPLICATION

1. Particulars of the order (s} against which this application is made:

ko Baso Dy «%7‘&
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4.1

4.2

]

This application is made against the impugned order bearing letter No.
19/2005 dated 1+t August’ 2005 (Annexure-3), whereby the applicant is
sought to be transferred from jorhat Central Excise Division to Imphal
Custom Division in total violation of the professed norms laid down in
para 5.8 of lhe transfer policy of 2005 issued by the Customs and Central
Excise department and also without considering the 3 places of choice
station opted by the applicant in terms of para 5.8 of the transfer policy
more so when post of the cadre of Asstt. Conumissioner at least available
in one of the opted places and praving for a direction upon the
respondents to reconsider/review the order of transfer for posting of the
applicant in any of the places opted by the applicant other than Imphal or
at least defer the implementation of the impugned transfer order for a

period of 6 months to tied up the domestic problems of the applicant.

Jurisdiction of the Tribunal:

The applicant declares that the subject matter of this application is well
within the jurisdiction of this Hon'ble Tribunal.

Limilation:

The applicant further declares that this application is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals
Act’ 1985.

Facts of the casc:

That the applicant is a citizen of India and as such he is entitled to all the
rights, protections and privileges as guaranteed under the Constitution of
India.

That the applicant is a Group- A officer, in the department of Central and
Customs, now working as Assistant Commissioner in the Central Excise
depariment al Jorhal. The applicant was initially appointed as Inspector in

the Central Excise and Customs department in the year 1975 and

R e hong ookl f?my*ﬂ
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4.3

thereafter, promoted as Superintendent in the year 1988, however, he was
subsequently promoted to the posl of Assil. Commissioner in Group-A
service in the Central kExcise and Custdms department on 12.06.1998 and
posted at Govt. Opium & Alkaloids Works l(G.O.A.W),' Gajipur, Uttar
Pradesh. He has served in different places both in the capacily of
Inspector, Superintendent as well as Asstt. Commissioner in the Central
Excise and Customs department, more particularly, the applicant served

at Imphal during the period from November 1995 to June’ 1998 as

Superintendent. The applicant was transferred and posted to Jorhat.

Central Excise Division on 31.10.2000 (A/N) and accordingly he joined at

Jorhat in the capacity of Assistant Commissioner on 03.11.2000 and since

then the applicant is continuously working at Jorhat although he has

completed his tenure of posting in the present place of posting.

That it is stated that with 1'eference't0 letter dated 26th /28th April’ 2005
bearing No. C. No. II (8) 12/ET/COMMR/DIB/03/5050-58, option for
transfer and posting sought from all Group ‘A’ officer including the
applicant who are otherwise due for transfer. The applicant accordingly

submitted his option in the month of September’ 2004 at least for 3 choice

places in terms of the provisions laid down in para 5.8 of the transfer’

policy of 2005 formulated for transfer and posting of Group ‘A’ officers of

the Central Excise and Customs. In his option representation submitted to

- the CBEC, New Delhi, the applicant submitted option for transfer at any

of the foﬂowing 3 places:

~ 1. Mumbai
/ 2. Siliguri

3. Shillong

The applicant was under the expectation that his case would be
considered in terms of the options submitted by him as per transfer policy
of 2005. '

%I'QL&LCL ﬁ%@ﬂg,%« J%/wfn,@ .z
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4.4

4.5

4

Copy of the transfer policy of 2005 and option letter dated

26/28.04.05 - are enclosed herewith as Annexure-1 and 2

respectively.

That most surprisingly by the impugned order issued order No. 19/2005
dated 15t August’ 2005 bearing Memo No. C. No. II (3)9/CCO/SH/2005/
61869-897. The applicant is now sought to be transferred from Jorhat
Central Excise Division to Imphal Customs Division without consideriﬁg
any of the places opted by the applicant in terms of the provision laid
down in para 5.8 of the transfer ?o]icy of 2005. It is pertinent to mention
here that the post of Assistant Comumissioner, Custom fall vacant in 1
p]a‘ces out of the 3 places opted by the applicant i.e. at Shillong, in view of
transfer and posting of Shri L. Lalngurauva, Asstt. Commissioner,

transferred and posted from -Shillong, Customs Division to Aizwal

Customs Division, therefore, there is no difficulty on the part of the

respondents to accommodate the present applicant at Shillong.
Copy of the impugned order of transfer and posting dated 01.08.05

are enclosed herewith as Annexure- 3.

That it is stated that the applicant completed about 5 years at Jorhat

although as per transfer policy for Group ‘A’ Officers in the department of

v/

N

Central Exdise and Customs the tenure of posting is 2 years in a place. In

this connection it is relevant to mention here that the applicant after

completion of his 2 vears of service at Jorhat submitted representation for

consideration of his transfer and posting at Shillong but those

representations were not considered. The applicant although submitted
his option for 3 places but unfortunately the said options were also not
considered while the transfer and posting order was issued, in total
violation of the provision laid down in para 5.8 of the transfer policy of

2005, even no attempt is made to accommodate the applicant in any of his

~ choice slation although the authorily is aware (hat posl in the cadre of

kv,gw /gwlxa%’r @/\M/@@



4.5

Asstt. Commissioner is available at least in 1 place out of the 3 places
opled by the applicant i.e. at Shillong. Be it stated thal the order of Lransfer
and posting dated 01.08.2005 has been passed treating the applicant as
Assistant Comumissioner, u:hereas, the applicant in the meanwhile
promoled as Depuly Conunissioner vide order bearing letter No. F. No.

A-32012/20/2004-Ad. 1l dated 16.05.2005.

That the applicant immediately after receipt of the transfer order dated

01.08.04 submitted one vepresentation on 02.08.2005 addressed to the

. Chief Commissioner, Customs & Central Excise, North Fastern Zone,

Shillong, interalia praying for consideration of his transfer at Shillong
Customs or Central Excise Division taking into consideration of his long
stay outside his home town. In his representation applicant also submitted
that the applicant Wa;; transferred from Gazipur (Uttar Pradesﬁ) to
Shillong in the month of March’ 2000 and he was again t:ransferred/to
Jorhat Central Excise in the month of November” 2000 and il date he is
serving at Jorhat. Thereafter, on 08.08.05 the applicant submitted another
representation addressed to the Chief Commissioner, Customs and
Central Excise, NER, Shillong, whercin the applicant stated that he is
willing to go to Imphal but due to certain compelling circumstances such
as medical treatment as well as for domestic problems he requested to
retain him in Shillong till February’ 2006 or in the present place. The
applicant in his representation dated 08.08.05 also pointed out that Shri H.
Sukhlabaidya, Assistant Conunissioner, Silchar, w'holl is also transferred
vide transfer order dated 01.08.05 to Shillong, is willing to go to Imphal.
therefore, he requested to_consider his mutual posting with Shri H.

Sukhlabaidva. The said representation submitted by the applicant on
02.08.05 and 08.08.05 are still pending before the respondent authority.

However, the applicant while asked for submission of his option as
per transfer policy of 2005 he has not confined his option only to a
particular place like Shillong but opted for other 2 places in addition to

/@r/ YV '/8 APy J@/\,QL/ oK
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Shillong but even then the same has not been considered in the licht of the

direction conlained in the Lransfer policy of 2005 as such the impugned

order of transfer dated 15t August 2005 is liable to be set aside and

guashed on the short qr.otmd of violation of professed norms. It is

obligatory on the part of the respondents Union of India to consider the
transfer and posting of the officers belonging to Group “A” cadre strictly in
terms of the relevant provisions contained in the transfer policy which is
formulated by the respondents authority themselves, more so when there
is a absolutely no difficulty on the part of the respondents to
accommodate the applicant in any of the places opted by him. Therefore,
it is a deliberate and willful violation of the transfer policy and the
impugned order of transfer cannot be said to have been passed either in
public interest or due to administrative exigencies rather it is a routine
transfer on completion of the tenure and as such there is no difficulty on
the part of the respondents to accommodate an officer of their
establishment in any of the choice places in terms of his option in the light
of the direction contained in the transfer policy of 2005 particularly in
view of the compelling circumstances which the épplicant stated in his
representation dated 08.08.05 as stated above.

Copy of the representations dated 02.08.2005 and 08.08.05 are

enclosed herewith for perusal of Hon'ble Tribunal as Annexure- 4

and 5 respectively.

That it is stated that in the transfer policy of CBEC relating to Group ‘A’
Officers of the Central Excise and Customs department published during
the year 2003, it is specifically laid down in para 5.8 that the officers after
completing their tenure in the North Eastern Region would get preference
in posting to station of their choice. The relevant portion of paragraph 5.8

of the transfer policy of CBEC of 2005 is quoted below:

7{4/\9/\;/\9‘ /@Mo\gwx dfb/mf&(
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“5.8 The officers after completing their tenure in North Eastern
Region (Assam, Sikkim, Meghalaya, Mizoram, Manipur, Nagaland,
Arunachal Pradesh and ’i“ripura), Jammu and Kashmir, NACEN
and its RTIs and Vigilance Directorate and CESTAT will get

prelerence in posting to stations of their choice.”

In view of the specific provision laid down in the transfer policy-
2005, the applicant is at least entitled to a choice station posting out of 3
places mentioned by the applicant in his option submitted to the
reﬂspondent department more so when the posts in ’the cadre of Assistant
Commissioner are available. The respondents could have easily
accommaodate the applicant in any of his choice station but no effort at all
is made on the part of the authority to accommodate the applicant in his
choice station that too for medical problems of his wife without much
difficulty. The guideline/direction/provisions contained in the transfer
policv- 2005 remain in paper only. It is submitted that deliberate violation
of a transfer guideline itself is malafide and moreso when it was possible
on the part of the transferring authority to accommodate the applicant in
his choice station within the terms of the dil;ecﬁon contained in the
transfer policy of 2005. ,

Tt is obligatory on the part of the respondents to comply with the
guideline when there is administrative exigency since the impugned order
of ‘transfer‘ and posting dated 01.08.05 is a routine order of transfer. In
support of the contention raised in this paragraph the applicant relied
upon the decision datcél 20.02.2001 passecd in the case of C. Selvacoumar -
Vs- Union of India & Ors., reported in 2002 (2) SL] CAT (Madras) 513,
wherein it is held by the leaned Tribunal, Madras Bench that transfer
against guidcline is bad in law. It is also held tha; deviation from the

guideline is permissible only in the case of adzlﬁni5‘traﬁ\fe exigency. .

|
I
|
|
l
|
l
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4.8

4.9

4.10

5.1

52

That the transfer policy - 2005 is a transfer policy issued by the CBEC as
such the respondents are duly bound lo comply with the guidelines
contained in the aforesaid transfer policy and deviation in the said

guideline is not permissible when there is no administrative exigency.

Therefore, the Hon'ble Tribunal be pleased to direcl the respondents lo

produce the relevant records pertaining the transter and posting of the
applicant only with the view of intention to see whether any of the option

submitted by the applicant was considered by the respondents while

passing the impugned order of transfer and posting in respect of the

present applicant. It is made clear that till filing of this application the

| applicant has not yet been released and as such praying for an appropriate

interim order staying the operation order dated 01.03.05 so far the

applicant is concerned.

That it is a fit case for the Hon'ble Tribunal to interfere with to protect the
right and interest of the applicant by passing an appropriate order
granting the adequate relief to the applicant.

That this applicaﬁon is made bonafide and for the cause of justice.

Grounds for relief (s} with legal provisions:

For that, the impugned order has been passed in total violation of the
provision laid down in para 5.8 of the transfer policy- 2005, without
considering the option of 3 choice places submitted by the applicant
pursuant to the direction contained in Chief Commissioner’s letter dated
26/28 April’ 2005.

For that, the applicant is not opposing against any order of transfer and
posting but praying for consideration of his posting as per option invited
by the respondents themselves in the light of the direction contained in

the transfer policy- 2005.

%7'&//\;\& @a//\@/@o«v J%Ay"«/@



5.3

5.4

5.5

5.6

5.7

5.9

For that, respondents did not considered any of the choice station as per
option submitted by the applicant as required under the guidelines
contained in the transfer policy - 2005 as such it is a deliberate violation of

the transfer policy issued by the respondents themselves.

For that, the impugned order of transfer and posting dated 01.08.2005 is of

routine nature and without having any administrative exigeﬁcy as such
the respondents could have accommodated the applicant without any
difficulty in his choice station indicated by the applicant as per option

invited by the respondents themselves.

For that, post of Assistant Commissioner, Customs is available at Shillong
as evidenced from the tranéfer order dated 01.08.05. Moreover, the
applicant may be accommodated at Shillong Central Excise by; n_;utual
transfer as prayed by him in his representation dated 08.08.2005

(Annexure-5).

For that options invited by the respondents at their instance vide their

letter dated 26/28.04.05 (Annexure-2) but no effort has been made by the
respondents for posting the applicant in any of his choice station while
issuing the impugned transfer and posting order. |

For that respondents authority are mot entitled to make a deviation
deliberately from the guidelines contained in the transfer poHcy when
there is no administrative exigency and as such the action of the
respondents smacks malafide which would be evident from the relevant

records of the transfer and posting.

For that it is obligatory on the part of the respondents Union of India to
comply with the instructions/guidcline contained in the transfer policy
before passing the impugned order of transfer and posting dated 01.08.05

in respect of the present applicant and on that score alone the impugned

AN
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' 5.10

5.11

8.1

10

order is liable to be set aside and quashed in respect of the present

applicant.

For that the applicant has not yet been released till filing of this
application and none of the representation of the applicant were

considered by the respondents.

For that deliberate violation of the transfer policy without administrative

exigency, such action is itself malafide.

Details of remedies exhausted.

That the applicant declares that he has exhausted all the remedies
available to and there is no other alternative remedy than to file this

application.

Matters not previously filed or pending with any other Court.

The applicant further declares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before any of them.

Relief (s) sought for: -

Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this ap?lication, call for the
records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes
that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to direct the r'espondents to review

the impugned order of transfer and posting dated 01.08.2005 (Annexure-3)

Kor's fna 8Q/Lm£2 ey J?)/W7 el
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so far the applicant is concerned and further be pleased to direct the
respondents lo modify the order of transfer and posting, by passing

appropriate order, posting the applicant in any of his choice station as per

‘his option submitted in September’ 2004 " pursuant to the Chief

Comumissioner’s letter dated 26/28.04.05.

Or
Alternatively, the Hon'ble Tribunal be pleased to direct the respondents to

defer the implementation of the impugned transfer order dated 01.08.2005

at least for a period of 6 months in respect of the present applicant.

Any other relief (s) to which the applicant is entitled as the Hon'ble

- Tribunal may deem fit and proper.

_Interim order praved fon;

During pendency of the application, the applicant prays for the following

“interim relief: -

That the Hon'ble Tribunal be pleascd to stay the operation of the
impugned order of transfer and postjng dated 01.08.2005 (Aimexure-:’:) in
respect of the present applicant till disposal of the original application.

(LI RII YR Y]

Particulars of the L.P.O o

L.P.O No. D 09 45832

Date of issue 9, 8. 05 .
Issued from T Q9 Po ., Gu pootvanh
Payable at . SPo ., Qu 4/000'\'“;1"' /

List of enclosures: ' o r

As given in the index.
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VERIFICATION

I, Shri Krishna Bahadur Bhujel, S/o- Late Ranabir Bhujel, aged about 52
years, working as Deputy Commissioner, Central Excise, Jorhat, in the
office of the Division office of the Central Excise, do hereby verify that the
statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge
and those made in Paragraph 5 are true to my legal advice and T have not

suppressed any material fact.

| L
And I sign this verification on this the __ /4% day of August, 2005.

/

.¢(‘T/ S b /gaa/ia/a@my /??Km/?j



“ER/ PLACEMENT POLICY FOR GROUP-'A’ OFFICERS OF

TRANS H_R POLICY - CBE\C U /SL(N XUR[@ i

THE INOTAN REVEMUE S'ER‘V.‘I'.QE (C. & CE)

mapor ingltives for tax reforms,

1on with an emphasis on reducing .
and sdmunistration; imperting. -
121G giscration so as to ensure

L rEen u' rraet and honesty.

trategy.

scssful g *Ic_mentat‘on of tax re|orms depends on the
RER m\/ of the delivery system. A significant contributor to tRe
Teodveness of the administrative machinery is a credible human
suurce developent aohcy, vhich offers opportunities for
xeeHence and career advanrement through a proper placement

1.3 : The existing placement policy has been in place for over a decade.
Based on the experience of its implementation, a review of the
nresent system of transfers and postings was carried out.
Accordingly, -a new Transfer/ Placement Policy (herein after referred
to as the Transfer Pohcy) for Group ‘A’ Officers of IRS (C&CH) has

b been formulated. The new traasler/placement policy shall come into
o - effect from 1% April, 2005..

SALIENT FEATURES OF THIS TR-_A;‘NS:E:BRP:OaLI.CY

2.1 Ca)

s

: P

N e)

.

v

The salient features of this
Transfer are as follows: a) All
‘transfet and postings of Group 'A’

~officers of JRS-(C&CE) shall be

‘effectéd by the Board/Ptacement

”Commmtee er on-their -

'reco 1‘mendauon as stated .
' h , _c.n-n‘after

The Transfe: poticy has been
formulated for oﬂ';cers at different
levels;

A-H stations haveba—:n categorized
_|n three classes and tenure of stay
in different classes of station has
been prescrxbed '

Al‘l posts have, been divided into
two categorizes, namely, Sensrluve'
and Non- Sensztsve

Al posLs have been categorized'as
field and non-field posis..

_ Gmdeimes for dealing with

different’ typcs .of "cormpassionate

. grounds”cases have been laid

down

AII annuai transrer orders shaH be.
mormally issye: "ib,' 30% April and,




i e b R L

Ai‘i'_-a"ﬁ??tﬁzs‘@:ﬁbflé}ter than "3"1\*"' o . IR 7,//?-‘:’

. May of '_ the year.

A-correct and complete‘database s a sie ' L ' (\/ ;
qua non for operationalising the Placement: _ v | : ,v
Policy. CBEC shall ensure.that the database ‘ L -
containing the profites:of alf'Group ‘A" officers B

is regularly updated. . o R

~All grievances arfising ot of the
implementation ¢f This. Transfer Policy shall
be addressed in accordance with the
quidelines issued by the Department of
Personnel & Training, only after the officer ' . , .-
has joined his nég-.w'a.‘ssi-gzn-ment. ' '

: This Transfer Policy é’hé-li not be applicable to
i - the transfer of Chief Cémmissioners
: . /Directors General.

3.0 THE BOARD/ PLACEMENT COMMITTEE:

3.1 . The Board will recommend proposals for .

. posting of Chief Commissioners /Difectors -

. General and ‘Commissioners for approval of

! the Government ie. Finance Minister through
~ Revenue Secretary and Minister of State
(Revenue). Joint Secretary (Administration),
CBEC will serve as Sécretary to the Board for
this purpose.’

3.2 . The Placeinent Committee will be the final
- " " authority for transfér of officers below the
rank of Commissioner, provided the case falls
L. within the purview-the existing guidelines.
| After the proposals are drawn up dnd
approved by the Board; the Chairman shall
- consult MOS (R) before giving effect to the
annual trarisfers proposals. Approval of the
+ Government will ‘be required in case 3 S
deviation from the-existing guidelines Has to

be made. .
' 3.3 The Placement COﬂ-‘ldﬁf&:t}@E shal consJ's.t of the
. : fol;lowing:i DR T
F a) . Cu‘w.airma'n_,;.,-. -
| ey : f’le-xﬁ«&é r{Personnel and

Vigilance),

C) i One Member of CBEC to be ,
. nominated, in rotation, by the

‘Chairman of the Board for a

f period of six months; and

d) . Joint Secretary (Admn.) posted

-in CBEC asits Member-Secretary

1 3.4 © The minutes of the meéeting of the

R Board/Placement Committee shall be drawn

: : up and approved by all Members within 24

B hours in a meeting (mot by circulation). These

L : ¢ must be approved ‘b:y‘ the competent - .

¥ : authority within thirty days. - .
i v . v -
¥ T ) \‘\\
i

i -




v

e

Pyrcoshopitvepb .‘.-.;‘_.-Ev~v§!-, XIS eo-olty

TIPS -

o
i3

i

4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERtN'! LEVELS

4.2

4.3

4.4

o

5~

1n case of Commissioners and Chief
Commissioners/ Directors General, the Board
will recommend both the station of posting
and Lhe specific charge.

Offfcers below the rank of COITH’HI"SIOHL.I will
be placed at the disposal of the Chief
Commissioner/ Director General concerned,
for further deployment. While considening the
officers for further deployment, the Chief
Commissioner/Director General shall keep in
mind the old cycle of posting of the said
officer conSidermg which Board has placed
that officer at their disposeal.

The normal practice is transfer on promotion.
In individual cases this may give rise o -
hardship. Hence, this may be decided by the
Board/Placement Committee. For this
purpose, the grant of Senior Time Scale/iNon
Functional Selection Grade shail nct be
treated as promaotion.

Directly recruited / newly promoted Group ‘A’

© officers shall be given intensive traning in

accountancy for a-period of 2-3 months
during the period of probation / upon
promotion. Upon comptetion of traming,
directly recruited officers shall be norimally
posted to a class 'A' staton, whereas the
officers promoted from Group 'B' to Group ‘A’
shall, on promotion, be transferred out of the
station in which they were previously
working, unless the balance service is less

" than three years. Further, »n view of the

sensitive nature of the job, Appraisers, on of
after promotion to the pos: df Assistent

Commissioner, will not certinue to remain T

posted in the Commissionerate which ~
exercised jurisdiction over the Customs
House on whose cadre they were originally
borne, '

As far as pussible, an officer shall spend the
first nine yea. s of his service on field posts.
All posts i the Commissigneiates of
Custoins, Contral Excise, Service Tax and the
Directorates of Revenue intelligence and
Central Excise Inteiligence have been
categorized as field posts. Officers upto and
including the rank of Coemmissioners shall
ordinarily be posted on field assignments for
at least 5, 3 and 2 years respectively, in each
of the first 3 decades of their career
respectively. During the first six years, the
officer shall not ardinarily be given a posting
outside the department or sent on a
deputation, and should be given exposure in
Central Excise, Service. Tax and Customs
branches, as far as possible. After completing
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Six years of JCIVICQ an off‘Lu meay be posted
to'the Board. as an. Undrr Secretary.

As far as possmle,_ Ln-g_r.s’emo.r raost officer
may be posted as the Executive
Commissioner. However, once posied, a
commissioner will not be moved out of the
executive charge merely-boacause an officer
senior to him has repleced the hitherto jumior
non-executive Comr“nscr‘x or at that stabion.

The officers Wl“, as far as possible, be
rotated betweep 'the Customs and Cential
Excise branches.every tvwo years and .
adequate experience in Service Tax branch
will also ba ensured as far as possibie. This
shall be done alter the Aonual Transfers have
been effected. At stations where there are
separate Chief Commissicners of Central
Excise and Customs, @ cammittee of all such
Chief Comimissioners shali coliectively decide
on the rotation between the two branches at
that statior. At other stations, local rotation
will be done jointly by the Chief
Commissionars who exercise control over lho
nosts !ocateJ at mat stavtz(,n.

The various stations where Group 'A’
officers may be posted have been
categorized as Class 'A’, Class ‘B’ and Class
'C' [Annexure X-I11].-Such categorization
is based on the twin criteria of revénue
collection and the number of Commnssroncr
level posts at a statlon

The categorwzauon of stations may be
changed by the Board veith the approval of
the Government. , .

The States'in.t'he country have been divided
into 4 areas viz. East, West, North and
South [Annexure-IV]. An officer shall not
serve in an 'area’ for more than a total of
14 years (hereinafter referred to as a cycle)
during his entire tenure up to and including
the rank of Commissioner of which tenure in
an 'A' station shall be for 3 maximum of 6
years. Thetenure shall not be less than four
years in-a Clasls 'B" station and not tess than
two years in a Ctass 'C’ station. The
maximum’ total tenure of an officer in all
Class 'A' stations during his service upto
and including the rank of Commissioner
shall be 16 years. The tenure of posting in
Customs Overseas inteihgence Network
shall not exceed three years. A stay of more
than nine months in a station (to be
computed as on 31* December of the
previous yvear) will be treated as a compleie
year, andithe length of the penod of stay

5.0 CLASSIFICATION OF STATKONS, FIXATION OF TENURES OF POS TING AND
ROTATION BETWEEN, IHEM



pres 57“

~shali be counted from L:he date of joring. . ' e
An officer posted in Cla“s ‘A’ or 'B’ station s
can opt to move Lo a lowe,r category station

g : , after he has complcted af teast half his

' " tenure in that station. -

5.4 © An officer shall be rotated betvicen the

' " three different classes of stations. After

- completing one cycle of posting, the officer

shall be moved to another area. Further, as
- far as possible, an officer shell serve in‘at .
- lcast two areas of the country viz. North,
South, East, and West, durmg his career
upto and including the rank of

Commissioner. . . .. ' . - -

It may be clarified that-an officer can be
posted from-a Class ‘A’ station to a Cless '8
or Class 'C' station (not necessarily in that
order) in any other area ang vice vdrsa,
provided that if he¢ had been, posted in that
area earlier, @ mintmum period of 2 years'
shouid have elapsed before he can be
posted again to the same ore—a {called
cooling off pernod)

»

5.5 All postings in.the Boa:d 'dﬂd deputation to
. technical posts in the Department of
Revenue, Central Economic Intefligence
N Bureau (CEIB), Enforcement Directorate,
‘. ‘ . - Authority for Advance Rulings (AAR),
- Competent Authorities {CAs), Appellate
.« Tribunal for Forfeited Property (ATFP),
: ~ Customs, Excise and Seryice Tax Tribunal
A - (CESTAT) and Settlement-Commission shall
‘not count towards caé!(':ui‘amio“ of stey at a:
particular station/area but may be 50
.+ counted at the option of the officer.
. However, an officer who _has been on
. deputation to any one of the aforesaid
o -~ bodies shall:not ordinarily be considered for
another deputation to any of the aforesaid
organizations. When an. officer apples for
clearance for a posting on deputaima, his
previous history of postings il be
considered while gwing cadre clearance. An
officer shall- invariably be transferred out of
', the station in which he was'en deputation
' o .on his return. '

: 5.6 . In order to encouraae offiters. to seek
: postings in Class 'C' stahon the
1. . -+ Government. shal' sanctuen
a) (At feast one vehicle for office’

use in every Class 'C* station.
irrespective of the level of the
officer heading the office; and

b) 100 per cent ”ho\m ng facilities
at the Ofﬁcer level to the extent :
) 0ssible.
i o
C) T-.he sta/rtiﬁgf-point for

NG Ao - A 7 e prergs e e imen s . s e



computing the stay in Class ‘A’, ‘ %{,
- 'B' or 'C' station shall be the -
: . . date of joining at the station

Joint Secretary (Admn.) poslf’d in CBEC as '
its Member-Secretary - . _ - b ,\}f

~The officers after _co-rnpl,ef’ting:th-c-:ir tenure in
North Eastern Region (Assam, Sikkim, -
Meghalaya, Mizoram, Manipur, Nagaland,
?. ' i Arunachal Pradesh and Tripura), Jammu
i . ; and Kashmir, NACEN and'its RT1s and:
Vigllance Directorate and CESTAT will get
 ~ preference in posting to stahons of their
; choice.

. ‘ _
5.9 : When a certain number of officers are due
.~ for moving out of a stat:on to a -new stetion

or by iocal rotation to new postxnos in the
same station for the reason of having
completed their'tenure, but cannot be so
moved due to inadequate number of
vacancies available, the officer vwho has
served for longer pcuods will-be moved
first

5.10 The station of the posting wi:{l be taken as
the actual place where an officer is posted
and not head quarters of Commissionerate/
Directorate to which the ofﬁr*cr is posted.

6.0 CATEGORISATION OF 'p'o:-;j's INTO SENSITIVE AND NON-SENSITIVE

-7

6.1 | All posts in CBEC have been classified into
. sensitive and non-sensitive with the approval
of the Government: {Annexure-V]

6.2  Ordinarily, the tenure of-an officer on a
sensitive post shall-be Lwo to three ynars at
one stretch. ' .

7.0 PGS YI?YGS IM DIRECTORATES OF RCVLNU}: INTELLLGENCE, CENTRAL EX‘“ISL
NFLLLLGLN‘"E ViCILﬁ\NCE AND 5“:’STEMS (CBEC) ‘ e

7.1 . Inthe Dircctora’te:-; of Rev:em‘u-g Intelligence,
. Central Excise Intelligence, Vigilance and
. Systems, the respective Director General wxll
propose a panel of names for the
. consideration of the Board/Placement
~Committee. Individual officers vill te
selected by the Board/Placement Committee,
1 which will also indicate their station ©
! posting. Y _ : T

7.2 " The maximum !e»ng‘t-h of tenure 'in the
Directorates of Revenue Intefligence, Central
Excise Intelligence and Vigilance will be three -

‘ . years, subject to-the condition that no officer
(fe . ‘t shall spend more than six years in these
i+ Directorates during his eritirg service career,

8.0 POSTING ON COMPASSIONATE GROUNDS

B R 1T o L S T - -



[ cise an officer seeks o POStineg 16 o
particuiar station on-medical grounds, the
Board/Placement Committ-eejs empcieered -
to take a decision on his plea. However, if
required, the Board/Placement Comin ‘:*Lcn
may refer the case to a Medicat Board.

8.2 In case of working couples, if the spouse of
an cfficer is working outside. the Department,
posting in the same statian .may be allowed
subject to the instructions issued by the
uepartmem of Pz_rsonnel & "“rammg on this .

ssue. »

8.3 ' In case where Lhae pouse is also officer of
the Departmeny, . -both the: omc o5 qhould be
posted to the same station, if thev arc
-otherwise e{iqiblc provided thdt, jointly, they -
do not occupy more than 50 oer cent of the _
posts in that station. - ' T

9.0 TRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST

9.1 Notwithstanding anything conteined in this
‘ policy, Governmaent Ynay, if necessary in
public interest; transfer or. post any omce: to
any station or post; - Co

9.2 An officer against whom the CVC has
recommended initiation of vigilance
proceedings, should not normally be posted
or remain posted at the station where the -
cause of the vigilance praceedings criginated.
He shall also nat bé posted.on & 'sensitive’
charge. This restriction will remain in
operation till such tlme the V1Gﬂdﬂf"‘ matter -
is not closed.

10 Q. AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER
ORDERS

A}

1

An officer under orders of {ransfer shall be oran(ed Earnec Leave or Study Leave or\ly 2fter ke has joined his ncu olace of
posting. The period spent on Earned'Leave or Sludy Leave wlt £0% count towards computation of tenure in that station or
‘cooling off' period. Officers who proceed on Earned Leave or sivdy feave vithout completing the mmnimum teaure .
prescrbed for the station/arca will have to rejoin the same siauon {os cempicting the prescribed tenure, in other cases the
Board/Placerr :nt Committee will decide their pos tmg afier ey rejomn on completion of the Earned leave/Study leave.

Annesure-I

CLASS “A” STATIONS
. Mumbal (including Thane and Belapur) )
. Delhi (including Faridabad, Gurgaon, MG IDA ang. (Jhaua.;a }-
. Chennai
. Kolkata
. Bangalere
. Hyderabad
. All posts in the Customs Overseas Intell: gﬂncc Neb.fork Cory

~N O LD WA

-

Annexure-IT
CLASS "B’ STATIONS

S5.No. I STATION
L AHMEDABAD '
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20.

22.
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5.NO,
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F g e
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CALLHABAD™
MANGALORE &

jC.Ocmm."j. |
BHUBANESHYIAR
RAIPUR .
?ﬁmcux@;
weERUT
7fvaA¢;:“ftfﬁ?
?jAﬂﬁ”;fi y
CCHANDIGAR
PATHA. "

HINCLUDTNG JALLANDHAR)

vLucwayfji
”R’NPUE‘T%;f
 RmGARHj§ff
CPYUNE =
. VADODARA' -
“Goa
CSURAT e
JAHNAGARi'
KANDLA;QFKM

LUDHIANA .

JOMNAGRUR
LS

’
1P

RANCHI -« .

PAJKOT

CLASS 'C' STATIONS ANNEXURE-TV

, | ’ STATION
 AMRITSAR .
AURANGABAD
BELGAUM
© BHAVNAGAR -
- BHOPAL
BOLPUR
caLLCUT
COIMBATORE
DAMAN

Annexure-TE




E - 29-

10. :vDIBRUGARHL

11. GUNTUR

12. | GUWAHATY

13. . GWALIOR
14, . HALDIA -

15. B HAZAPrBﬂcH

16. n IMUE&KASHHUJ
17, :}_JAMSHEDPUR

18. 5['JODHPUR

19. . MADURAL

20, - MYSORE +,

21. PUNCHIKULA

22. Powommfhff
23, ?OHtAV

24. - SALEM ’f{

25.  SHILLONG

26. - JhlGUPI

7. TPTVANDRUv

28, .TIRUNELVELI

29. ' TTRUPATF

30. TUTICORIN .
31 vapl : -

RCMAINTNG CITIES{OTHER THAN CLASS
AAND GLASS '3 STATIONS)

Annexure-IV

North Zone: Jurisdictional areas’ of Ch.ef commissioners of Customs & Central Excise of
Chandigarh, Delhi, Jaipur, Lucknow, Moeru (fathng in Lhe States of &I, Himachal Pradesh,
Punjab, Uttaranchal, U.P, Deihi, Haryana Rayasthan & Union Territory of Lhandxgdlh)

East Zone Juuqdwtlonal droas of- Chler Commssioners of Customs & Central Bxcise of
Bhubaneshwar, Kolkata, Ranchi, Shil long, Pat A3 (fathing n the States of Bihar, Orissa,
Jharkha nd, West Bengal, Meghalay_a Nagalzng, Assam, Sikkim, Manipur, Mizoram & Unign
Territory of Andaman & Nicobar).» ce '

West Zone: Juusd:ctlonal area of Chlef Commissioner of Cusioms & Central L> cise of
Ahmedabad, Mumbai, Pune, Vadodara, Na\:_.ﬂ\.'r & Bhopatl (falling i the States: Gujarat,
Maharashtra, Goa, Macdhya Pradesh, Chhattisgarh & Unien Territory of Dama‘n Diu)

South Zone : Jurisdictional area of Chiglf Comamssioner of Customs & Central Excise of
Bangalore, Chennai, Cochin, Coimbatore, ri‘ gerabad, Mangalore, Visakhapatnam (falling in
the States-of Andhra Pradesh, Karmataka, Tarmul Nadu, Kerala & Union Territory of
Pondicherry & Lakshadweep) B '

Annexure-V

Categorization of posts into sensrt(\/e and cor-se nsive:. The following pests have bern
categorized as sensitive and non- sermtwr
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fustorms Commissionerate . 4 s

'- {)_,S'.Nb. ' Group ' A post. - ' S.-c:c.ti'om/B'::a;mb.c-_h_ Category
1. : - commissioner ' S | ~ gensitive
'Co'mm-r.(de_n.) . Sensitive
Comm»r.(!g'-p-p‘.ealé')' " , o MNon-
S o ' Sensitive
Cqmni,r._({‘\’dj.) . : . Non-
' - L . Sensitive

Addl/It. R preventive | Sensitive
Commr./DC/AD - * :
‘ .  | [_an{ NOﬂ_

' R ' ' Sensitive

Rummaging & - Sensitive
idelligence -

S1iB Sensitve
Air Inteliigence . Sensitive
SRR o ~ Adrport ‘ Sensitive

Town Inteifigence | Sensitive

e All Appraising Groups | - Sensitiver
. "DocksiShed ‘ L Sensitive

Satistics ' Non-
- ' Sensitive
: ‘ v Audit ' Mot -
Do ' S Sepsitve
' ' © . Review ' T Non-
o . Sensitive,

B ri‘bu_:f.»a;\ ’ o - Non-
,’ _ Sensittv

~MCD . ' ‘. . Nonr-
 Sensitve.

s

AN other charges @ Mo -
wehigtt do not nvolve | Sensitive
ke reguiar dealings it
‘ ihe public

2. Contral Excise Convmissionerate

S.0NG, Group A post Section/Branch ' Category

L. Commissioner - - ' et e
: . Sengitive

Py -
; Sensitive
ComatnrA\Ad’j.)“‘_‘. . o o Non-

Commr.(Appeais)

B Sensitive
Addt./it. o , anti-Evasion ' Sensitive
Commr./DC/AD.
' Legol & Non-
adjudication Sensitive
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PEN Sensit

. . . Audit . Mot

Sepsitive

i . Rewievs o Mor-
: S - Sensitive
nical/Audit T Non-

C Sensitive

Chact - - hNan-
L COMBNSSIONET'S Sensitve
Yy Office ’

Pirectorates

S. Mo Group A PoS Goction/ Branch - Category

Ail posts 0 DG I}"-

pory

SR siibee

Al pOSLs N DG (V) , ' ' a Sengrive

2
: - 3. Al POSLS In 1t Gensitive

Eureau of MHE m‘-

4, ' Ail posts DCCE; Sensitivi
Al DD‘)T.’: n €O . - _ NON-
Oficg K ‘: » _ Sensitive
6. Al vah;(:"i'
Directorales. '
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Non-
Sensiive
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30 EANISPRED POST 3(\/
OFFICE OF THE CHIEF COMNISS JONER
7 CENTRAL EXCISE & CUSTOMS
X SHILLONG ZONE
U NORTH EASTERN REGION -
1 S D - Y : ——
"ii Fraor, Crescens Building, G Rond, Shmc-’ug: /9300_1.
Phone: U364-2500131, frax 0364-2224747.
‘ Lol - (:ml/il{_nﬁi"u.rci,tc./u‘c.iu EDECS :» (zonel8) .

" | |
e ¥ Dated 1 26™M April 20US ®

I

- O/513/2004
&\. BN

.
¥
3
-
3
-
-
M;%'f
ik
S

hic Commissionsr
Cenual I xeise
E3Ulstey Dibrugarh

The Commissioncr
Customs{Ireventive)
N.E.TL, Shillong.

The Comnussioner{Appenls)
Cenigal Excise & Customs
Guwahiati

Subject : Anuual General Transfer of Group ‘A’ Officers -
Regarding.

lodbaat 1 am divected o =fer to DOPAM's. ledter F.2No8LLA3(Da0
! ?(OPI\' 2004 dated 25.04.2005 aloagwith caclosuics {3 nos) on the above subjet
%‘.vi&l{‘a‘_'j:;q(xcbt 1o citeulate e same to abl Group *A* OfTicers due lor wansfer of your
5jm“l.‘i_ﬂ?jl?]ﬁ<'!l-\!’fo&' fndicallng their option as per guidelings” 1o this vegord vou are ain
4‘::(;1;(3@3:(1 to kindly subinut the desied wepoit as per proforma - Land veridied proforn -
¢Initialing funther necessary action Jatest Ly 28" April, 2005,

Yours faitkduty,

~ |
(i 2 &L_pern 9

( APALAR DALY
ASSIESLAN T CONMISIIONTR
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FEX 1O, fhiy. 03 2035 0212990 11

i, O-‘:F%CF:'{}F THE CHIEF (ZQY‘JHW’E?S-EQNER

(é;“"\ - CENTRAL EXCISE & CUSTOMS ;’

. 2&?\3\ ~ " SHILLONG ZONE
peA é: 8 ‘M' L. “ ._,_‘_, N R X ¥ s ).
N NORTH EASTERN REGION
e 3 e [T —
‘w"‘f\'}a'{ < :
- tng, MG Road, shilteng - 193001,

3pd Tioor, Crescens Buildh ) 0 AT AT
S hone: 0364-2500131, Fax: 0364-2224T47,

E-ails- ceshillo@exgisesicln EDECS i~ (onel®)

o | O RDEE Mo, 192005 |
| | ‘ Dated, Shillong the " Angist, 20‘;5,/

Consequént upos ‘transfer wnd posting mmit_-:c Grade of Deput )t'i .Ah"(“g{_afst
Copunissioner vide Goverament of Indie, Mindsty of Finance, Dcpamn'em of Revenue,
Ceniral Boerd of Excise & Customs, Mew Delhi's Ofice Order Nes. 94020035 aﬂg
119/2005 gommunicated under F.N@.22013/772005~-Ad-1I dated 21 June, 2005 and 27
July, 2008, the following posting/adjustment/rotation is hereby ordered with immedinte
effoat and ungil fwther order.

81 | Name ol the officer(s) | Frowm . To
o, : )
i. Prabhamjon Kumar DGICCE, Mumbai Shilleng CX_ Hars.
Mizhrs . |
2. AKX, Mandal ~ 11 "~ | Kolkaia Customs ' I}i;g,boik, CX. Division
3. Bika‘sh Ranjan Deb Roy i Kolkata CX ‘ i Sitehwr CX, Division .
1 4. | Gopi Nath Duta Kolkata CX | Kaimgan}, CUS. Division |
3. Bholsnath Das Gupts | Kolkata Customs | Shillong CX. Division i -
6. | AjB. Awasthi | Indore CX j Dibrugarh CX. Mgrs, -
7. | Asbish Bijoy Dutta Siligori CX | Dibrugarh CX. Division
8. | B.F. Sinha 1 BGCLL Kolkala Guwahati CX. Division
| 9. C.D. Baidya INagaon CX. Division Dhubri CX. Division
10. | H. Sukla Baidya ! Sifehar CX, Divislon CLUS. qu‘s.' Shillong T )
e MG Hazarika i Dibrugash X Hyr, Jorhat CX. Division
2 0 m— T T S S
o2 O | Jornat ©°X, ] Imphal CUS. Division
LAt AR, Saha _ .| Dibrugarh CX. Division Shillang CX. Hars.

- . « . .., . g
Division. S Iy*m;:fxcr, an_‘i 'B.i", Shha s'w_ll. hold additional charge of Nagaon CX.
Hvigion. Shrd M.C. azarita will hold additional charge of Texpur CX Division, Sh
A Mamd‘al - 1 will hold additional charge of Tinsukia Division and Shyi K B él u'u"
will hold additional charge of Dimapur CUS, Division il fwther orders . o

Sdi-
( 1.5 KHATIONG )
CHIEE COMMISSIQNER
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. - . RS S lﬁormﬁqul AR nes
Capy forvwarded for i

o wew Dellyi ~ 110 001
North Block, ? e-*.g;;i?l 110 003
. . Plock, MEW k) .
The Momber (X CBEC, goﬂh}?iﬁg(ézock New Dellii - 110 001,
e o e e, Norh Block, New Delhl - 110 001,
The Momser (Lat)), LOLA avUIRR 225 20 ] -
';‘2‘2 E‘fﬁ“gci‘(cmry(p\dlnn), CBEC, Nosth BIQCK‘ NGW D(fhu.'l 10001 ' '
Ihe Commissioner(DOPMM), Custonts & Central Excise, 412-4, Deep Shikha
Building, Rajendra Place, New Dellu ~ 110 008, ST :
‘The Commissloner of Central Exeise, Dibrugeh
. The Comurdssioner of Central Bxeise, Shilong.
The Commissloner, Customs (Prev), NER., Shillong .
The Cammissivner (Appeals), Central Exclse & Customs, Guwahati

The Cliel Account Officer, Central Excise, ShillongDibrugarh & Customs(P),
shillong, : ‘ '

The Nicmbc&’ﬂ’&\ﬂ, CBEC,

GuawN

12. The Pay and Accounts Officer, Customs & Central Excise, Shillong.

. . SN a7 7N : . o —
13, Shai o &‘5‘*”’:} ..... v Deputy/Agsistant Commissioner.
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The Chief Commissioner
Customs & (_"»cntxfa:_f Fxctse
North Fastern Zoneg
Shitlong g

¢ Through Comnissioner. Central exdise P iboagarh )

.Sir.

With most humbly and respectiubly |

beg vour permission Lo put belore ves

following facts for favour of consideration and sympatheue order

That Sie. after v promotion m the o
1998 [ was translerred to Ghazipur (Lt

rade of Assistant Commissioner mihe v
vadeshy and i the month of Marcth Zuet

was tansterred to Shillony but 1 was sz transferred o Jorhae m the vt

November 2000 and il date T am at Jorhat

Wow. vide bstablishinent Order o

G005 dated D108 2005 commumie

under C No T30 CCOISH 2005 61xey-Y7 dated 61,08 2005 T have boen fransion e

Imiphal.

[ therefores tequest oi o hindh constder my ranster ar Shileny SRR

Customs or Central bxeise taking fntos consaderation my-langer stav outside nepe

tomn,

Forwhich act of s Lindness, Dbt

N

o Vi O RSO T

Advinee Cops o the Chet Commussoner

Zone. Shitlons Forintormationsand necessan

CHLEHIT CVCT PR

Yoours Fathivbiy

S/
I NE VR SR L E
DEPL Y CONMNSSTON]
H

I
CUNTRAL EXCISE HOREEA

e

) ¢ R R . [ TR | .
Datons &0 Centrad Pxcorse, Nonthc Boeders
an o at vour cnd
——
"‘l/"f N.\\ +
-’.. [ . ~ o !
L AR

Ic

CRODE B I
DUPL Y CONINISSIos R

CENTRAL ENCISE TOREEA
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P The Chiel Commissioner,
A Customs & Centeal xeise,
; NER., Shillong
(Through Proper Channel)
Sub Transfer to Shiilony - request rexarding,
: Sir, ' | ' :
v : With most hum byoand respectfully }“) 4 to state the following Few Tacts
for favour of your information and favourable ordir
That Sir, ’ih'OLg, Fam willing o po to_lmphal but certaim cn".-rpc-}-‘in'=
circuinstances compels‘me to FeYUest Vou Lo retam me i Shillong G Feb, 2006 and after
that J am mlf:n&, 0 g0 anywhei o Sy depariment deem proper
That Sir, Shri H Sukhlabaidya Assistant ¢ mm.ns«mnu silchar is willing
o 8o o irnphal wh hd‘. 5("‘\;cf* Wl April ﬂw :
I ii')(z-rc,ﬁ)rc,.Fc.(;{.l.xc'-:.l‘ ou to kirdly conmider miuea) posting and cuable g
W cope with unwarranted situation.
For which act of this kindness | shill remany under e deep debt of
gratitude.. : o ’
Yours faithfully
\ ol
710
LA 9]
‘ , i
( K13 Bhujel)
Deputy Commissioner,
Central Excise, Jothat Division,
Ad‘/d“he Cﬂp\’ 10 1he Chiet (OIHI\‘H‘\,XO]Wcr FUHOTH‘\ (\_ (."EHU'X‘I, E.\.r"‘ig;{:‘
NER. Shiltong for fivour uf m! crmation and pec 298y 4clion
’/‘T,—.\\‘l o
Ay iy rjr\,.
! blg
K.B. Bhujel ;
g ‘ ' Co Beputy Commissioner,
_ _ Central Foxcise, Jurhat Division
N




